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The Eightimeeting of the Committee on Private
Members® Bills and Resolutions was held in the Chamber
of Hon'ble Speaker, Delhi Legislative Assembly, on

8th November, 2000 at 4,CO P.m,

The Secretariat informed the Committee that
following Private Member Bills which were introduced
during the previous Sessions are pending in the Secretariat

and are still to be listed for consideration:

Sy.No. Name of the Bill Introduced on Name of the
' Member
le The Delhi Compulsory 10.9.1999 She Mukesh Sharma

Physical and sports
Education Bill.

26 The environmental 31,3,2000 Dre Harshvardhan
related diseases

(Prevention and
Control Bil11,2000)

3. The Delhi Unit pricing 31,3.2000 Smt, Kiran Choudhry
Bill, 2000,

4, The Women Reservation 31432000 Sh. Mukesh Sharma
Bill,2000, o

5. The Code of Criminal 7 +44.2000 Smt, Anjali Rai
Procedure (Amendment)
Bill, 2000,

COﬂtdooo.Z/-
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The Committee deliberated upon the issue and
expressed the views that in respect of Bills where the
Assembly has the legislative competence to enact a law
and where the provision of Section 22 of the NCT Act
( relating to Financial Bills ) are not attracted, the
Priavte Member Bills after introduction should be
straightaway listed for consideration which is the next
logical step. If in the opinion of the Government there
are shortcomings or infirmities in a Bill, the
established practice in Legislatures is that the Minister
concerned at the consideration stage should draw the
attention of the Member to such shortcomings and request
the member in charge to withdraw the same. In some cases,
the member in charge of the Bill is also able to extract
same promise from the Government and thereafter withdraws
the Bill. The Committee was of the view that if similar
procedure is adopted in Delhi Assembly, it would
establish a set procedure and healthy arrangement for
disposal of Private Members' Bills.

The Committee, therefore, decided that the 5
Private Member Bills which have already been introduced
in the llouse and which have now become its property may
be 1listed for <consideration on Friday the 24th
November,2000.

The Committee allotted time of 20 minutes for

discussion o. eachlEforesaid Bills.

The Committee was informed that among the two
Bills awaiting introduction, one relating to Salary,
Allownaces of members involve financial implications and
hence prior recommendation of President/Lt.Governor are

required before its introduction which is awaited.

The Second Bill which seeks to amend the Delhi
Jal Board Act has not SO far been cleared for

introduction by the Committee.

Contd....B/—
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The Committee was apprised that for the ensuing
Session notices of following Bills have been received

from the Members and they are being examined in the
Secretariat :-

1. The Delhi Reservation for other backward classes

in Educational institutions and Committees Bill,
2000 EX Sh. Mukesh Sharma

2 The Guru Gobind Singh Indraprastha University
(Second Amendment) Bill, 2000 bySh. Mukesh Sharma

< The Criminal laws ( National Capital Territory of
Delhi Amendment ) Bill, 2000 by Smt. Kiran
Choudhry.

4. The Delhi Members of Legislative Assembly of NCT

of Delhi ( Salary, Allowances, Pensions etc.,
Amendment ) Bill, 2000 by Dr.Jagdish Mukhi

The Committee .decided that since the agenda for
the only Private Member day falling on 24th November,
2000 is already heavy, these Bills may be examined, if
necessary in consultation with Law and other departments,
and placed before the Committee for consideration in its

next meeting.

PRIVATE MEMBERS' RESOLUTIONS

on being asked, the Committee was informed that
notices of a number of Private Member Resolutions have
been received. The Balloting for selecting three out of
them, as per rules, is still to be held. The Secretariat
sought the direction of the Committee as to whether the
resolutionsfgtill to be listed on Friday the 24th in view
of the Committees' decision to earmark that date for
disposal of Private Member Bills. After deliberations,
the Committee came to the conclusion that since
resolutions have been received from the members, there is
no harm if three of them, which find place in balloting,

are listed for being taken up on Friday. If the Private
Ccontd...4/=
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Member Bills on that day get disposed off early or if

time otherwise permits the resolutions can be taken up.

The Committee authorised Sh. Mangat Ram Singhal

and in his absence Sh.Sahab Singh Chouhan to preseht the
Report of the Committee to the House.

COMMITTEE ON PRIVATE MEMBER
DELHI BILLS AND RESOLUTIONS

/érr, November, 2000



